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MINISTRY OF LAW AND JUSTICE
(Department of Legal Affairs)

NOTIFICATION

New Delhi, the 8th July, 1997

G.S.R. 870(E).—In exercise of the powers conferred by section 15 of the Notaries Act, 1952 (53 of 1952), the Central
Government hereby makes the following rules further to amend the Notaries Rules, 1956, namely :—

1. (1) These rules may be called the Notaries (Amendment) Rules, 1997.
(2) They shall come into force from the date of their publication in the Official Gazette.

2. In the Notaries Rules, 1956 (hereinafter referred to as the said rules), for rule 3, the following rule shall be substi-
tuted, namely :—

" 3. Qualifications for appointment as a notary. No person shall be eligible for appointment as a notary unless on the
date of the application for such appointment,—

(a) he had been practising at least for ten years as a legal practitioner, or
(b) he had been a member of the Indian Legal Service under the Central Government, or
(c) he had been at least for ten years,—

(i) a member of Judicial Service; or
(ii) held an office under the Central Government or a State Government requiring special knowledge of law after

enrolment as an advocate; or
(iii) held an office in the department of Judge Advocate General or in the legal department of the armed forces.'',

3. In rule 4 of the said rules, for sub-rules (2) and (3), the following sub-rules shall be substituted, namely :—
"(2) The memorial shall be drawn ,by a person referred to in clause (a) of rule 3 in accordance with Form I and by a

person referred to in clauses (b) and (c) of the said rule in accordance with Form II.
(3) The memorial of a person referred to in clause (a) of rule 3 shall be signed by the applicant and shall be counter-

signed by the following persons :—

1677 GI/97-2
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(a) a Magistrate;

(b) a Manager of a nationalised bank;

(c) a merchant; and

(d) two prominent inhabitants of the local area within which the applicant intends to practise as a notary.".

4. In rule 6 of the said rules, in sub-rule (2), clause (a) shall be omitted.

5. For rule 9 of the said rules, the following rule shall be substituted, namely:—

" 9 . Fees for issue and renewal of certificate of practice and extension of area. The fees for issue and renewal of

certificate of practice and extension of area shall be as under,—

(a) issue of certificate of practice—Rs. 1000;

(b) extension of area of practice—Rs. 750;

(c) renewal of certificate of practice—Rs. 500;

(d) issue of a duplicate certificate of practice—Rs. 300." .

6. For rule 10 of the said rules, the following rule shall be substituted, namely :—

" 1 0 . Fees payable to a notary for doing any notarial act.—(1) Every notary may charge fees not exceeding the rates

mentioned below, namely:—

(a) for noting an in s t rumen t :

if the amount of the instrument does not exceed rupees 10,000

if it exceeds rupees 10,000 but does not exceed rupees 25,000

if it exceeds rupees 25,000 but does not exceed rupees 50,000

if it exceeds rupees 50,000

— Rs. 25

— Rs. 50

— Rs. 75

— Rs. 100

(b) for protesting an instrument :

if the amount of the instrument does not exceed rupees 10,000

if it exceeds rupees 10,000 but does not exceed rupees 25,000

if it exceeds rupees 25,000 but does not exceed rupees 50,000

if it exceeds rupees 50,000 but does not exceed rupees 1,00,000

if it exceeds rupees 1,00,000

— Rs. 25

— Rs. 50

— Rs. 75

— Rs .75

— Rs. 100

(c)

(d)

(e)
(f)

(g)
(h)

(i)

(j)

for recording a declaration of payment for honour

duplicate protests

for verifying, authenticating, certifying or Attesting the execution of any instrument.
for presenting any promissory note, hundi or bill of exchange for acceptance or
payment or demanding better security.
for administering oath to, or taking affidavit from any person
for preparing any instrument intended to take effect in any country or place outside
India in such form, and language as may conform to the law of the place where such
deed is intended to operate.
for attesting or authenticating any instrument to take effect in any country or place
outside India in such form and language as may conform to the law of the place
where such deed is intended to operate.

for translating and verifying the translation of any document from one language

to another.

— Rs. 50

— half the charge
of original

— Rs. 10
— Rs. 25

— Rs. 10
— Rs. 100

— Rs. 100

— Rs. 50
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(k)

(1)
(m)

for noting and drawing up ship's protest, protest or relating to demurrage and
other commercial matters.
for certifying copies of document as true per page Copies of the original.
for any other notarial act

— Rs. 100

—Rs. 5
such sum as the appropriate
Government may fix from
time to time.

(2) The rates of fees to be charged by a notary shall be displayed by him in conspicuous place inside as well as outside
his chamber or office.

(3) In addition to the above fees, a notary may charge the travelling allowance by road or by rail at the rate of rupees
five per kilometre.''.

7, For rule 12 of the said rules, the following rule shall be substituted, namely :—
"12. Seal of notary.—Every notary shall use a plain circular seal of a diameter of 5 cm, as indicated by a

drawing given below, bearing his name, the name of the areas within which he has been appointed to exercise his
functions, the registration number and the circumscription "NOTARY", and the name of the Government which
appointed him"

8. In rule 13 of the said rules, for sub-rule (7), the following sub-rule shall be substituted, namely :—

' '(7) Every notice issued to a notary under this rule shall be sent to him by registered post. If any such notice
is returned unserved with an endorsement indicating that the addressee has refused to accept the notice or the notice
is not returned unserved within a period of thirty days from the date of its despatch, the notice shall be deemed to have
been duly served upon the notary.".

9. In the said rules, for Form I, the following Forms shall be substituted, namely :—

"FORM I

[See rule 4(2)]

Memorial

1. Name of the applicant

2. Father's name

3. Date of birth

4. Address (Residence)

Pin

Telephone Fax

Address (Office)

Photograph
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5. Educational qualifications (Please attach photocopies)

6. Date of enrolment (Please attach photocopies)

7. Practising in :
Civil side :
Criminal side:
Taxation
Revenue Courts :

8. Whether Income-tax Assesee :

The memorial of (name of the applicant) showeth (in block letters)
1. that the memorialist is a person eligible for appointment as a notary under the Notaries Act, 1952, and clause (a)

of rule 3 of the Notaries Rules, 1956;
2. that the memorialist has resides in (here

state the name of the local area or name of court where he intends to practise) and will reside for upwards
of (state how long);

3. that the number of notaries practising in the local area is insufficient for the requirements thereof (the grounds of
the statement should be added);

4. that no previous application of the memorialist has been rejected or withdrawn by him, within the preceding six
months;

The memorialist, therefore, prays that the Government be pleased to appoint and admit him as a notary under
and by virtue of the Notaries Act, 1952 (53 of 1952) and clause (a) of rule 3 of the Notaries Rules, 1956 to practise in

(here state the name of the local area).

Dated : day of 19 Signature of the applicant

Name and address Profession Name and address of Signature
of signatories the firms/organisation

Note : Under rule 4(3) the memorial should bo countersigned by a magistrate, a manager of a nationalised bank, a merchant
and two prominent inhabitants of the area where he intends to practice as a notary.

FORM II
[See rule 4(2)]

1. Name

2. Father's name

3. Date of birth

4. Residence Address

(Office)

Photograph
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5. Educational Qualification

6. Date of joining Government Service.............

7. Date of retirement

8. Post held at the time of retirement

Signature

Note : Necessary proof about eligibility under rale 3(b) and (c) of the Notaries Rules, 1956 is to be attached. Rule 3(b) and
(c) are as follows :—

" 3 . Qualifications for appointment as a notary.—No person shall be eligible for appointment as a notary unless on
the date of the application for such appointment,—

(a) :

(b) he had been a member of the Indian Legal Service under the Central Government, or

(c) he had been at least for ten years;

(i) a member of Judicial Service; or

(ii) held an office under the Central Government or a State Government requiring special knowledge of law
after enrolment as an advocate;

(iii) held an office in the department of Judge Advocate General or in the legal department of the armed
forces.".

10. In the said rules, for Form II-B the following Form shall be substituted, namely :

FORM II-B

[See rule 8(5)]

GOVERNMENT OF

(Emblem)

CERTIFICATE OF PRACTICE

Certified that Son/daughter/wife of
resident of has

been appointed as a notary under the Notaries Act 1952 (53 of 1952) and is authorised to practise as such in and throughout.
for a period of five years

Given under my hand and seal of the Government of this day of

Secretary to the Government of India/
Government of

(Name of the State)

[F.No. 5(15)/94-Judl.]

AJOY SINHA, Jt. Secy, and Legal Adviser1677 GI/97-3
Printed by the Manager, Govt. of India Press, Ring Road, Mayapuri, New Delhi-110064

and Published by the Controller of Publications, Delhi-110054—1997
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MINISTRY OF LAW

(Department of Legal Affairs)

NOTIFICATION

New Delhi, the 31st August, 1998

G.S.R. 547(E).—In exercise of the powers conferred by section 15 of the Notaries Act, 1952 (53 of 1952), the Central
Government hereby makes following rules further to amend the Notaries Rules, 1956, namely :—

1. (1) These rules may be called the Notaries (Amendment) Rules, 1998.

(2) These rules shall be deemed to have come into force on the 8th day of July, 1997.

2. In the Notaries rules, 1956, in Form II-B, for the words "five years" the words "three years" shall be substituted.

Explanatory Memorandum

Every notary is authorised to practise for a period of three years from the date on which the certificate is issued to him
under sub-clause (b) of clause (1) of section 5 of the Notaries Act, 1952. However, in the Notaries (Amendment) Rules, 1997
published vide G.S.R. 370(E) dated 8-7-97, the period of "three years" has been inadvertantly mentioned as "five years". To
bring the rules in tune with the principal Act, it is proposed to amend the existing rules with retrospective effect.

[F.No. 5(15)/94-Judl.]

SHIV PRAKASH, Addl. Secy.

Foot Note :—The principal rules were published in the official Gazette vide S.R.O.324 dated the 14th February, 1956 and was
amended from time to time. The last such amendment was made vide G.S.R. 370(E) dated 8th July, 1997.

Printed by the Manager, Govt. of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054 — 1998
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MINISTRY OF LAW, JUSTICE AND COMPANY AFFAIRS

(Department of Legal Affairs)

NOTIFICATION

New Delhi, the 21 st July, 2000

G.S.R. 630(E).— .
In exercise of the powers conferred by

section 15 of the Notaries Act, 1952 (53 of 1952), the
Central Government hereby makes the following rules further
to amend the Notaries Rules, 1956, namely:-

1. (1) These rules may be called the Notaries (Third
Amendment) Rules, 2000.

(2) They shall come into force from the date of
their publication in the Official Gazette.
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2. In the Notaries Rules, 1956/ in rule 10/ for sub-
rule (1)/ the following sub-rule shall be substituted,
namely/-

"(1) Every notary may charge fees not exceeding
the rates mentioned below/ namely,-

( a )

( b )

( c )

( d )

(e)

( f )

( g )

for noting an instrument -

if the amount of the instrument
does not exceed rupees 10/000

if i t exceeds rupees 10/000
but does not exceed
rupees 2 5/000

if i t exceeds rupees 25/000
but does not exceed rupees
50,000

if i t exceeds rupees 50/000

for protesting an instrument -

if the amount of the instrument
does not exceed rupees 10,000

if it exceeds rupees 10/000 but
does not exceed rupees 2 5/000

if it exceeds rupees 25,000 but
does not exceed rupees 1/00/000

if i t exceeds rupees 1,00,000

for recording a declaration of
payment for honour

duplicate protests

for verifying, authenticating
certifying or attesting the
execution of any instrument ,

for presenting any promissory
note, hundi or bill of exchange
for acceptance or payment or
demanding better security

for administering oath to, or
taking affidavit from any
person

-Rs.35/-

-Rs.75/-

- Rs.110/-

-Rs.150/-

- Rs.35/-

- Rs.75/-

- Rs.110/-

- Rs.150/-

- Rs.75/-

-half the
charge for
original

- Rs.15/-

- Rs.35/-

- Rs.15/-
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( h )

( i )

( j )

( k )

( 1 )

(m)

for preparing any instrument
intended to take effect in any
country or place outside India
in such form and language as may
conform to the law of the place
where such deed is intended to
operate -Rs.150/-

for attesting or authenticating
any instrument to take effect
in any country or place outside
India in such form and language
as may conform to the law of
the place where such deed is
intended to operate -Rs.150/-

for translating and verifying
the translation of any document
from one language to another - Rs.75/-

for noting and drawing up
ship's protest/ boat protest
or protest relating to demurrage
and other commercial matters -Rs.150/-

for certifying copies of - Rs.5/-
documents as true copies per page
of the original • minimum

Rs.10/-

for any other notarial act - such sum as
the appropriate
Government may
fix from time
to time".

[F. No. 5(64)/2000-NCl
BRAHM AVTAR AGRAWAL, Jt. Secy, and Legal Adviser

FootNote:— The p r i n c i p a l r u l e s were n o t i f i e d , vide SRO
324 dated 14.02.1956 and subsequent ly amended
by GSR 370(E) dated 08 .07 .1997, GSR 547(E)
dated 31 .08 .1998, GSR 17(E) dated 05.01.2000
and GSR 262(E) dated 28 .03 .2000 .

Printed by the Manager, Govt. of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054
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MINISTRY OF LAW, JUSTICE & COMPANY
AFFAIRS

(Department of Legal Affairs)

NOTIFICATION

New Delhi, the 28th March, 2000

G.S.R. 262(E).—In exercise of the powers
conferred by Section 15 of the Notaries Act, 1952 (53 of
1952), the Central Government hereby makes the
following Rules further to amend the Notaries Rules, 1956,
namely:—

1. These Rules may be called the Notaries (Second
Amendment) Rules, 2000.

2. In the Notaries Rules, 1956,—

(a) in rule 8, in sub-rule (4), for the words "three
years", the words "five years" shall be substituted;

(b) in rule 8 A, for the words "three years", the words
"five years" shall be substituted.

[F. No. 5 (15)/94-NC]

KRISHNA KUMAR, Jt. Secy.& Legal Adviser

Note:-The Principal Rules, were not i f ied vide S.R.O.324,
dated 14-2-1956 and subsequently amended by GSR 870
(E) dated 8-7-1997 and G.S.R. 17 (E) dated 5th January,
2000.

875 GI/2000

Printed by the Manager, Govt of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054.
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MINISTRY OF LAW, JUSTICE AND COMPANY AFFAIRS

(Department of Legal Affairs)

NOTIFICATION

New Delhi, the 5th January, 2000

G.S.R. 17(E).—In exercise of the powers conferred by Section 15 of the Notaries Act, 1952 (53 of 1952), the
Central Government hereby makes the following rules further to amend the Notaries Rules, 1956, namely —

(I) These rules may be called the Notaries (Amendment) Rules, 2000.

(ii) This shall come into force from the date of the publication in the Official Gazette.

2. In the Notaries Rules, 1956, in rule 3, sub-rule (a), the following shall be substituted, namely .—

"(a) a person had been practising at least for ten years, or

(aa) a person belonging to Scheduled Castes/Scheduled Tribes and other backward classes had been practising at
least for seven years, or

(ab) a woman who had been practising at least for seven years,

as a legal practitioner, or"

[No. 5(485)/99-NC]

KRISHNA KUMAR, Jt Secy & Legal Adviser

Printed by the Manager, Govt. of India Press Ring Road Mayapuri, New Delhi-110064
and Published by the Controller of Publications. Delhi-110054
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MINISTRY OF LAW, JUSTICE & COMPANY AFFAIRS

(Department of Legal Affairs)

NOTIFICATION

New Delhi, the 12ih March, 2001

G.S.R. 172 (E).—]n exercise of the powers conferred by section 15 of the Notaries Act, 1952 (53 of 1952), the
Central Government hereby makes the following rules further to amend the Notaries Rules, 1956, namel> —

1 (1) These rules may be called the Notaries (Amendment) Rules, 2001

(2) They shall come into force on the date of their publication in the Official Gazette

2 In the Notaries Rules, 1956, in rule 4, sub-rule (2) for Form J and Form II, the following Forms shall be
substituted, namely —

'FORM-I

MEMORIAL

[Rule 4 (2)1

1 Name of the applicant i — — ~

2 Father's /Husband's name

3 Date of Birth
PHOTOGRAPH

4 Whether SC/ST/OBC/General

5 Address (residence)

Pin L

Telephone Fax E-Mail

Address (Office)

Pin
Telephone Fax E-Mail
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6. Educational Qualifications (Please attach attested photocopies)

7. Enrolment number & date (Please attach attested photocopies)

8. Practisingin :

CivilSide :

Criminal Side :,

Taxation :

Revenue Courts

9. Whether income tax assesses :

10. The memorial of (name of the applicant in block letters) showeth

1. that the memorial!st is a person eligible for appointment as a notary under the Notaries Act, 1952 and clause
(a) of rule 3 of the Notaries Rules, 1956;

2. that the memorialist resides in (here state the name of the local area or name of court where he
intends to practise) and will reside for upwards of (state how long);

3. that the number of notaries practising in the local area is insufficient for the requirements thereof (the
grounds of the statement should be added);

4. that no previous application of the memorialist has been rejected or withdrawn by him, within the preceding
six months.

The memorialist, therefore, prays that the government be pleased to appoint and admit him as a notary under and
by virtue of the Notaries Act, 1952 (53 of 1952) and clause (a) of rule 3 of the Notaries Rules, 1956 to practise
in (here state the name of the local area).

Dated day of 20 Signature of applicant

Name and address
of signatories

1

2

3.

4.

5.

Profession Name and address
of the firm/organisation

Signature
with seal

Note: Under rule 4(3) the memorial should be countersigned by a Magistrate, a manager of a Nationalised Bank, a merchant
and two prominent inhabitants of the area where he intends to practise as a notary.

(FORM ID

[Rule 4(2)]

1. Nameof the applicant : r _ _ _ _ _ _ ^ _ _ 1

2. Father's/Husband's name ;

3. DatcofBirth :
PHOTOGRAPH

4. Whether SC/ST/OBC/Gcneral :

5. Address (residence) :

PIN ;
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Telephone Fax E-Mail

Address (office) :

PIN :

Telephone Fax E-Mail

6. Educational qualifications

7. Date ofjoining government service

8. Date of retirement

9. Post held at the time of retirement

10. Area, where the memorialist intends to practice as Notary

Dated day of 20 Signature of applicant

Note: Necessary proofs about eligibility under rule 3 (b) and (c) of the Notaries Rules, 1956 is to be attached. Rule
3(b) and (c) is as follows :—

"3 Qualifications for appointment as a notary—No person shall be eligible for appointment as a notary unless on the date
of the application for such appointment,—

(a) _ _ _ _ _ _ _ _ _ _ _ _

(b) he had been a member of the Indian Legal Service under the Central Government, or

(c) he had at least for ten years,—

(i) been a member oCJudicial Service; or

(ii) held an ofice under the Central Government or a State Government requiring special knowledge of law after
enrolment as an advocate; or

(hi) held an office in the department of Judge Advocate General or in the legal department of an armed force."

[F.No.5(98)2000-NC]

BRAHM AVTARAGRAWAL, Jt. Secy.

Footnote—The principal rules were notified, vide SRO 324 dated 14-02-1956 and subsequently amended by
GSR 370(E) dated 08-07-1997, GSR547(E) dated 31-08-1998, GSR 17(E) dated05-01-2000; GSR 262(E) dated

28-03-2000 and GSR 630(E) dated 21-07-2000.

Printed bv Hie Manager, Govt of India Press, Ring Road, Mayapun. New Delhi-110064
and Published by the Controller of Publications, Delhi-110054.
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MINISTRY OF LAW, JUSTICE AND COMPANY AFFAIRS

(Department of Legal Affairs)

NOTIFICATION

New Delhi, the 22nd March, 2001

S.O. 260(E).— In exercise of the power conferred by section 10 of the Notaries Act 1952 (53 of 1952), the
Central Government has removed the name of Shri Satish Chandra Gupta (Kaliyar) from the Register of Notaries and
the said removal is hereby notified in terms of sub-rule (13) of rule 13 of the Notaries Rules, 1956.

[F. No. 5(98)/96-Judl./Regd. No.-690]

MS. ZOYAHADKE, Competent Authority and Asstt. Legal Adviser

921 GI/2001

Printed by the Manager, Govt of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054.





REGD. NO. D. L.-33004/99

The Gazette of India
EXTRAORDINARY

PART II—Section 3—Sub-section (i)

PUBLISHED BY AUTHORITY

No. 325 ] NEW DELHI, TUESDAY, JUNE 26, 2001/ASADHA 5, 1923

MINISTRY OF LAW, JUSTICE AND COMPANY
AFFAIRS

(Department of Legal Affairs)
NOTIFICATION

New Delhi, the 25th June, 2001
G.S.R. 460(E).—In exercise of the powers conferred

by section 15 of the Notaries Act, 1952 (53 of 1952), the
Central Government hereby makes the following rules fur-
ther to amend the Notaries Rules, 1956, namely:—
1. (1) These rules may be called the Notaries (Third

Amendment) Rules, 2001.
(2) They shall come into force on the date of their

publication in the Official Gazette
2 In the Notaries Rules, 1956, in the Schedule, in Column

(1), against serial number 29 relating to 'Delhi', in
Columns (2) and (3), for the figures "225" and "225", the
figures "325" and "325" shall respectively be
substituted.

[F.No.5(271)/2000-NC]

BRAHM AVTAR AGRAWAL, Jt. Secy. & Legal Adviser

Note:—The principal rules were published vide S.R.O.324
dated the 14th February, 1956 and subsequently
amended vide G.S.R. 370 (E) dated the 8th July,
1997, G.S.R. 547 (E) dated the 31st August, 1998,
G.S.R. 17 (E) dated the 5th January, 2000, G.S.R.
262 (E) dated the 28th March, 2000, G.S.R. 630 (E)
dated the 21st July, 2000, G.S.R. 172 (E) dated the
12thMarch,2001 and G.S.R. 330 (E) dated the 9th
May, 2001.

1997 GI/01

Printed by the Manager, Govt, of India Prow, Ring Road, Mayapuri, New Delhi-110064
and Publised by the Controller of Publications, Delhi-110054.
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(िविध काय� िवभागिविध काय� िवभागिविध काय� िवभागिविध काय� िवभाग) अिधसूचनाअिधसूचनाअिधसूचनाअिधसूचना नई �द� ली,  4 माच�, 2014 सासासासा.काकाकाका.िनिनिनिन. 150    ((((अअअअ)))).—क� �ीय सरकार, नोटरी अिधिनयम, 1952 (1952 का 53) क� धारा 15 �ारा �द� त शि� तय� का �योग करते  ए, नोटरी िनयम, 1956 म� और संशोधन करने के िलए िन" निलिखत िनयम बनाती ह,ै अथा�त्:- 1 (1) इन िनयम� का संि'( त नाम नोटरी (संशोधन) िनयम, 2014 ह ै।  (2) ये राजप+ म� �काशन क� तारीख से �वृ� त ह�ग े। 2.  नोटरी िनयम, 1956 (िज0 ह� इसम� इसके बाद मूल िनयम कहा गया ह)ै के िनयम    8-ख म�, “तीन मास’’ श3 द� के 4 थान पर “छह मास’’ श3 द रखे जाएंगे ।  3.   मूल  िनयम� के िनयम 9 म�, खंड (क) से (घ) के 4 थान पर िन" निलिखत रखा जाएगा, अथा�त्:-  
“ (क) 5 यवसाय का �माणप+ जारी करना 2000 70 (ख) 5 यवसाय के 'े+ म� िव4 तार         1500 70 (ग 5 यवसाय के �माणप+ का नवीकरण   1000 70 (घ) 5 यवसाय के �माणप+ क� अनुिलिप जारी करना 750 70’’ 

4.    मूल िनयम� के िनयम 10 म�— 

(क) उपिनयम (1) के 4 थान पर िन" निलिखत उपिनयम रखा जाएगा, अथा�त् :—  
 

968 GI/2014     (1) 
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(1) �� येक नोटरी नीचे व9णत दर� से अनिधक  शु� क �भा;रत कर सकेगा, अथा�त:—    (क) एक िलखत के अनादरण �माणन के िलए:   य�द िलखत क� रािश 10,000 70 से अिधक न हो  50 70 य�द यह 10,000 70 से अिधक ह ै=कतु 25,000 70 से अनिधक ह ै 100 70 य�द यह 25,000 70 से अिधक ह ै=कतु 50,000 70 से अनिधक ह ै 150 70  य�द यह 50,000 70 से अिधक ह ै 200 70 (ख) �कसी िलखत के �सा> यन  के िलए       य�द िलखत क� रािश 10,000 70 से अनिधक ह ै 50 70     य�द यह 10,000 70 से अिधक ह ै=कतु 25,000 70 से अनिधक ह ै 100 70    य�द यह 25,000 70 से अिधक ह ै=कतु 1,00,000 70 से अनिधक ह ै 150 70    य�द यह 1,00,000 70 से अिधक ह ै 200 70 (ग) आदरण के िलए संदाय क� �कसी घोषणा को अिभिलिखत करने के िलए 100 70 (घ) �सा> य क� दसूरी �ित  मूल �ित के �भार का आधा (ड.) �कसी िलखत के िन@ पादन के स� यापन, अिध�माणन, �माणन या अनु�माणन के िलए 35 70  (च) �कसी वचन-प+,  डंी या िविनमय-प+ को 4 वीकृित या भुगतान के िलए या बेहतर �ितभूित क� मांग करने के िलए �4 तुत करने के िलए  50 70 (छ) �कसी 5 यि� त को शपथ �दलवाने या उससे शपथप+ लनेे के िलए            35 70 (ज) �कसी अ0 य देश या भारत से बाहर �कसी 4 थान म� लाग ूहोने के िलए ऐसे �Bप और भाषा म� ऐसी िलखत तैयार करने के िलए  जो उस 4 थान क� िविध के अनुBप हो जहां ऐसे िवलेख का �वत�न �कया जाना आशियत ह ै     200 70 (झ) �कसी अ0 य देश म� या भारत के बाहर �कसी 4 थान म� �भावी होने के िलए ऐसे �Bप और भाषा म� जो उस 4 थान क� िविध के  अनुBप हो जहां ऐसे िवलेख का �वत�न �कया जाना आशियत ह,ै �कसी ऐसी िलखत के अनु�माणन या अिध�माणन के िलए  200 70 (ञ) �कसी द4 तावेज का एक भाषा से दसूरी भाषा म�  अनुवाद और अनुवाद का स� यापन करने के िलए   100 70 (ट) पोत का �सा> य, नौका का �सा> य या डेमरेज या अ0 य वािणिI यक  मामले से संबंिधत �सा> य के अनादरण �माणन और उसे लेखबJ करने के िलए: 200 70 (ठ) मूल क� स� य �ितिलिपय� के Bप म� द4 तावेज� क� �मािणत �ितय� के िलए       10 70 �ितपृ@ ठ 0 यूनतम 20 70 
 (ड) �कसी अ0 य नोटरी काय� के िलए:    ऐसी रािश, जो समुिचत सरकार समय-समय पर िनयत करे     ख . उपिनयम (3) म� श3 द “पांच 7पये’’ के 4 थान पर, श3 द “बीस 7पये’’ रखे जाएंगे ।  

1. मूल िनयम� के िनयम 12 म�, अंत म� दी गई मोहर म�, “नाम ....... , 'े+ ....., रिज0 सं0........ ”श3 द� के 4 थान पर, 
“नाम ........, 'े+......, पंजी0सं0........,समाि( त क� तारीख..... ”श3 द रखे जाएंगे ।  

[ फा.सं. 5(187) /2003 -एनसी ] आर. एस. शु� ल,  संयु� त सिचव और िविध सलाहकार 
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 नोटनोटनोटनोट:::: मूल िनयम भारत के राजप+, भाग II, खंड 3, उपखंड (i) म� तारीख 14.02.1956 के का.िन.आ. सं. 324 �ारा �कािशत  ए थे और त� पL चात् संशोधन सा.का.िन. 370(अ.) तारीख 08.07.1997, सा.का.िन. 547(अ.) तारीख 31.08.1998, सा.का.िन. 17(अ.) तारीख 05.01.2000, सा.का.िन. 262(अ.) तारीख 28.03.2000, सा.का.िन. 630 (अ) तारीख 21.07.2000,  सा.का.िन. 172(अ) तारीख 12.03.2001, सा.का.िन. 330 (अ) तारीख 09.05.2001, सा.का.िन. 460 (अ) तारीख 25.06.2001, सा.का.िन. 467 (अ) तारीख 09. 06.2003, सा.का.िन. 296 (अ) तारीख 19.05.2006,  सा.का.िन. 441 (अ) तारीख 24.07.2006,  सा.का.िन. 501 (अ) तारीख 24.08.2006, सा.का.िन. 73 (अ) तारीख 09.02.2007,  सा.का.िन. 86 (अ) तारीख 14.02.2007, सा.का.िन. 330(अ) तारीख 08.05.2007 के साथ प;ठत सा.का.िन. 319 (अ) तारीख 01.05.2007, सा.का.िन. 686 (अ) तारीख 31.10.2007, सा.का.िन. 51(अ) तारीख  23.01.2008, सा.का.िन. 636 (अ) तारीख 03.09.2008,  सा.का.िन. 764 (अ) तारीख 03.11.2008, सा.का.िन. 114 (अ) तारीख 24.02.2009, सा.का.िन. 700 (अ) तारीख 24.09.2009 और सा.का.िन. 843 (अ) तारीख 25.11.2009,  सा.का.िन. 49 (अ) तारीख 25.01.2012, सा.का.िन. 632 (अ) तारीख 14.08.2012 और  सा.का.िन. 662 (अ) तारीख 31.08.2012  के �ारा �कए गए । 
 

 

MINISTRY OF LAW AND JUSTICE 

(Department of Legal Affairs) 

NOTIFICATION 

New Delhi, the 4th March, 2014 

G.S.R. 150 (E).—In exercise of the powers conferred by section 15 of the Notaries Act, 1952 (53 of 1952), 

the Central Government hereby makes the following rules further to amend the Notaries Rules, 1956, namely :— 

1. (1) These rules may be called the Notaries (Amendment) Rules, 2014.      

(2) They shall come into force on the date of their publication in the Official Gazette. 

2. In the Notaries Rules, 1956(hereinafter referred to as  the principal  Rules), in  rule 8B, for  the words ‘‘three 

months”, the words “six months” shall be substituted. 

3. In the principal Rules, in rule 9, for clauses  (a) to (d),   the following clauses shall be substituted, namely:—          

“ (a) issue of certificate of practice               —              ` 2000                     

(b)  extension of area of practice                 —              ` 1500                    

(c)  renewal of certificate of practice          —              ` 1000                      

(d)      issue of a duplicate certificate of practice     —          `   750 ”                  

4. In the principal Rules, in rule 10 –  

(A)  for sub-rule (1),  the following sub-rule shall be substituted,  namely:-  

“(1) Every notary may charge fees not exceeding the rates mentioned below, namely :— 

           (a) For noting an instrument                                                             

if the amount of the instrument does not  

exceed  rupees 10,000                                                —          `  50 

If it exceeds rupees 10,000 but does not 

exceed rupees 25,000                                           —         `  100 

If it exceeds rupees 25,000 but does not  

exceed rupees 50,000                                           —         `  150 

If it exceeds rupees 50,000                                      —         `  200 
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(b) For protesting an instrument— 

If the amount of the instrument does not 

If it exceed rupees 10,000                         —                `  50 

 

If it exceeds rupees 10,000 but does not 

exceed rupees 25,000                                                     —            `  100 

if it exceeds rupees 25,000 but does not 

exceed rupees 1,00,000   —            `  150 

if it exceeds rupees 1,00,000   —            `  200  

(c)  For recording a declaration of payment for honour —             `  100 

(d)  Duplicate protests —  half the charge of original 

(e) For verifying, authenticating, certifying or  

Attesting the execution of any instrument    —            `  35 

 (f)  For presenting any promissory note, hundi 

      Or bill of exchange for acceptance or  

payment or demanding better security  —            `  50 

 (g) For administering oath to, or taking                                            —            `  35 

      Affidavit from any person 

(h) For preparing any instrument intended to 

      Take effect in any country or place outside                                 —          `  200 

      India in such form, and language as may  

      Conform to the law of the place where  

      such deed is intended  to operate          

(i) For attesting or authenticating any  

       Instrument to take effect in any country or 

       Place outside India in such form and                              —        `  200 

       Language as may conform to the law of  

       The place where such deed is intended to  

       Operate. 

(j) For translating and verifying the  

       Translation of any document from one 

       Language to another   —       `  100 

(k) For noting and drawing up ship’s  

       Protest, boat protest or protest  —       `  200 

       Relating to  demurrage and other  commercial 

       Matter     
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(l) For certifying copies of documents as  

      True copies of the original   —     `  10  per page            

 minimum  ` 20  

(m) for any other notarial act                                                             —    such sum as the  

 Appropriate Government 

 may fix from time to        

 time.”;                                                                                                                      

           B. in  sub-rule (3), for  the words   “rupees five”,  the words “rupees twenty”  shall be substituted.   

5. In  rule 12  of the principal Rules, in the   Seal  given at the end, for the words “ Name…., Area……,Regn. 

No…………”,  the words “ Name…., Area……,Regn. No………  Expiry Date…. …” shall be substituted.    

 

[F. No. 5 (187)/2003-NC] 

R. S. SHUKLA, Jt. Secy. & Legal Adviser   

Note:-   The principal rules were published in the Gazette of India, Part II, Section 3,  Sub-section (i) vide number 

S.R.O. 324, dated 14.02.1956 and subsequently amended by G.S.R. 370  (E), dated 08.07.1997, G.S.R. 547 (E), 

dated 31.8.1998, G.S.R.17 (E), dated 05.01.2000, G.S.R.262 (E), dated 28.03.2000, G.S.R.630 (E), dated 

21.07.2000,  G.S.R.172 (E), dated 12.03.2001, G.S.R. 330 (E), dated 09.05.2001, G.S.R. 460 (E), dated 25.06.2001, 

G.S.R. 467 (E), dated 09.06.2003, G.S.R. 296 (E), dated 19.05.2006,  G.S.R. 441 (E), dated 24.07.2006,  G.S.R. 

501(E) dated 24.08.2006, G.S.R. 73 (E), dated 09.02.2007, G.S.R. 86 (E), dated 14.02.2007, G.S.R. 319 (E) dated 

01.05.2007 read with G.S.R. 330 (E) dated 08.05.2007, G.S.R. 686 (E), dated 31.10.2007, G.S.R. 51 (E), dated 

23.01.2008, G.S.R. 636 (E), dated 03.09.2008, G.S.R. 764 (E) dated 03.11.2008, G.S.R.114 (E) dated 24.02.2009, 

G.S.R.700 (E) dated 24.09.2009 and G.S.R. 843 (E) dated 25.11.2009, G.S.R. 49(E) , dated 25.01.2012, G.S.R. 632 

(E) dated 14.08.2012 and G.S.R. 662 (E) dated 31.08.2012. 
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—के� 
ीय सरकार, नोटेरी अिधिनयम, 1952 (1952 का 53) क� धारा 15 �ारा �द� शि�य� 

का �योग करते "ए, नोटेरी िनयम, 1956 और संशोधन करने के िलए िन( निलिखत िनयम बनाती ह,ै अथा*त् :--  

  

 

1.   (1) इन िनयम� का संि/0 नाम नोटेरी (सशंोधन) िनयम, 2016 है । 

      (2) ये उनके राजप3 म4 �काशन क� तारीख को �वृ� ह�गे । 

2. नोटेरी िनयम, 1956 (िजस ेइसम4 इसके प9 चात् उ< त िनयम कहा गया ह)ै के िनयम 7 के उपिनयम (3) म4 खंड (ङ) 

के प9 चात् िन( निलिखत परंतुक अंत:A थािपत �कया जाएगा, अथा*त् :--  

“परंतु �वग* (ख) और �वग* (ग) के संबंध म4 य�द �Dप 2 म4 अE यावेदन सही पाया जाता ह ैतो स/म �ािधकारी 

नोटेरी के Dप म4 सीधे G यवसाय का �माणप3 सा/ाI कार बोड* के सम/ उपिA थत होने से छूट �दान करते "ए जारी कर 

सकेगा” ।  

3. उ< त िनयम� के िनयम 7 म4 उपिनयम (2) के प9 चात् िन( निलिखत परंतुक अंत:A थािपत �कया जाएगा, अथा*त् :--  

“परंतु समुिचत सरकार सा/ाI कार आयोिजत करने क� शत* स ेकारण� को लेखबN करते "ए अिभमिु< त �दान कर 

सकेगी” ।  
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4. िनयम 8 म4 उपिनयम (4क) म4 दसूरे परंतुक के प9 चात् िन( निलिखत परंतुक अंत:A थािपत �कया जाएगा, अथा*त् :--  

“परंतु यह भी �क संबंिधत सघं राQ य/े3 या राQ य स े कोटा म4 वृिN का अनरुोध �ाR त होने पर उस पर 

िन( निलिखत मानदडं के अनुसार िवचार �कया जाएगा :--  

(क) य�द संबंिधत राQ य या संघ राQ य/े3 क� जनसंS या म4 वृिN "ई ह ै;  

(ख) य�द संबंिधत राQ य या संघ राQ य/े3 म4 िजल� या तहसील या तालुका म4 वृिN "ई ह ै;”।  

5. उ< त िनयम� म4, अनुसूची म4, A तंभ (1) म4 :--  

(i) ‘आंU �देश’ से संबंिधत Vम सं. ‘1’ के सामने Vमश: A तंभ (2) म4 ‘575’ अंक� के A थान पर ‘865’ अंक 

और A तंभ (3) म4 ‘863’ अंक� के A थान पर ‘1306’ अंक रखे जाएंगे ;  

(ii) ‘िबहार’ से संबंिधत Vम स.ं ‘2’ के सामने, A तंभ (3) म4 ‘925’ अंक� के A थान पर ‘1925’ अंक रखे 

जाएंगे ; 

(iii) ‘गुजरात’ से संबंिधत Vम स.ं ‘4’ के सामने, A तंभ (2) म4 ‘1173’ अंक� के A थान पर ‘1760’ अकं रखे 

जाएंगे ; 

(iv) ‘केरल’ से संबंिधत Vम सं. ‘5’ के सामने, A तंभ (2) म4 ‘704’ अंक� के A थान पर ‘1000’ अंक रखे 

जाएंगे ; 

(v) ‘मW य �दशे’ से संबंिधत Vम स.ं ‘6’ के सामने, A तंभ (3) म4 ‘1668’ अंक� के A थान पर ‘2500’ अंक 

रखे जाएंगे ; 

(vi) ‘तिमलनाडु’ स ेसंबंिधत Vम स.ं ‘7’ के सामने Vमश: A तंभ (2) म4 ‘907’ अंक� के A थान पर ‘1360’ 

अंक और A तंभ (3) म4 ‘1088’ अंक� के A थान पर ‘2500’ अंक रखे जाएंगे ; 

(vii) ‘महाराX Y’ से संबंिधत Vम स.ं ‘8’ के सामने, A तंभ (3) म4 ‘2463’ अकं� के A थान पर ‘3700’ अंक रखे 

जाएंगे ; 

(viii) ‘कना*टक’ से संबंिधत Vम स.ं ‘9’ के सामने, A तंभ (3) म4 ‘844’ अंक� के A थान पर ‘1266’ अंक रखे 

जाएंगे ; 

(ix) ‘राजA थान’ से संबंिधत Vम स.ं ‘12’ के सामने Vमश: A तंभ (2) म4 ‘1000’ अंक� के A थान पर ‘1500’ 

अंक और A तंभ (3) म4 ‘1200’ अंक� के A थान पर ‘2000’ अंक रखे जाएंगे ; 

(x) ‘पि9 चमी बंगाल’ से संबंिधत Vम स.ं ‘14’ के सामने, A तंभ (3) म4 ‘2625’ अंक� के A थान पर ‘3625’ 

अंक रखे जाएंगे ; 

(xi) ‘छI तीसगढ़’ स ेसंबंिधत Vम स.ं ‘27’ के सामने, A तंभ (3) म4 ‘600’ अंक� के A थान पर ‘1350’ अंक 

रखे जाएंगे ; 

(xii) ‘�द� ली’ से संबंिधत Vम सं. ‘29’ के सामने, A तंभ (3) म4 ‘610’ अंक� के A थान पर ‘1000’ अंक रखे 

जाएंगे ; 

[फा. सं. 15011/1/2015-एनसी] 

जी.एस. यादव, संयु< त सिचव और िविधक सलाहकार 
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�ट� प

�ट� प�ट� प

�ट� पण 

ण ण 

ण –

––

– मूल िनयम, भारत के राजप3, भाग II, खंड 3, उपखंड (i) म4 का.िन.आ. 324(अ), तारीख 14 फरवरी, 1956 �ारा 

�कािशत �कए गए थे और उनका प9 चातवतZ संशोधन सा.का.िन. 370(अ) तारीख 8.7.1997, सा.का.िन. 547(अ) तारीख 

31.8.1998,  सा.का.िन. 17(अ) तारीख 5.1.2000,  सा.का.िन. 262(अ) तारीख 28.3.2000,  सा.का.िन. 630(अ) 

तारीख 21.7.2000,  सा.का.िन. 172(अ) तारीख 21.3.2001,  सा.का.िन. 330(अ) तारीख 9.5.2001,  सा.का.िन. 

460(अ) तारीख 25.6.2001,  सा.का.िन. 467(अ) तारीख 9.6.2003, सा.का.िन. 296(अ) तारीख 19.5.2006, 

सा.का.िन. 441(अ) तारीख 24.7.2006,  सा.का.िन. 501(अ) तारीख 24.8.2006, सा.का.िन. 73(अ) तारीख 9.2.2007, 

सा.का.िन. 86(अ) तारीख 14.2.2007, सा.का.िन. 330(अ) तारीख 8.5.2007 के साथ प^ठत सा.का.िन. 319(अ) तारीख 

1.5.2007, सा.का.िन. 686(अ) तारीख 31.10.2007, सा.का.िन. 51(अ) तारीख 23.1.2008, सा.का.िन. 636(अ) तारीख 

3.9.2008, सा.का.िन. 764(अ) तारीख 13.11.2008, सा.का.िन. 114(अ) तारीख 24.2.2009, सा.का.िन. 700(अ) 

तारीख 24.9.2009, सा.का.िन. 843(अ) तारीख 25.11.2009, सा.का.िन. 808(अ) तारीख 14.11.2011, सा.का.िन. 

49(अ) तारीख 25.1.2012, सा.का.िन. 632(अ) तारीख 14.8.2012, सा.का.िन. 662(अ) तारीख 31.8.2012 और 

सा.का.िन. 150(अ) तारीख 14.3.2014 । 

 

MINISTRY OF LAW AND JUSTICE 

(Department of Legal Affairs) 

NOTIFICATION 

New Delhi, the 18th  April, 2016 

G.S.R. 429(E).—In exercise of the powers conferred by section 15 of the Notaries Act, 1952 (53 of 

1952), the Central Government hereby makes the following rules further to amend the Notaries Rules, 1956, 

namely :- 

1.  (1)     These rules may be called the Notaries (Amendment) Rules, 2016. 

  (2)     They shall come into force on the date of their publication in the Official Gazette. 

2. In the Notaries Rules 1956, (hereinafter referred to as the said rules), in rule 7, in sub-rule (3), after 

clause (e), the following proviso shall be inserted, namely:-  

“Provided that in respect of categories (b) and (c), if the memorial in Form II is found to be in order, the 

competent authority may issue certificate of practice as Notary directly by exempting appearance before the 

Interview Board”. 

3. In the said rules, in rule 7A, after sub-rule (2) the following proviso shall be inserted, namely:- 

“Provided that the appropriate Government may dispense with the condition of holding of interviews for 

which reasons are to be recorded in writing”. 

4. In rule 8, in sub-rule, (4A) after the second proviso, the following proviso shall be inserted, namely:- 

“Provided also that in case, request for enhancement of quota is received from Union Territory or the State 

concerned, the same shall be considered as per the following criteria:- 

(a) if there is an increase in the population of the concerned State or the Union  Territory; 

(b) if there is increase in the number of districts or tehsil or taluka of the concerned State or Union Territory ”. 

5. In the said rules, in the Schedule, in column (1) :- 

(i) against serial number ‘1’ relating to ‘Andhra Pradesh’, in column. (2), for the figures ‘575’, the 

figures ‘865’ and in column (3), for the figures ‘863’, the figures ‘1306, shall respectively be 

substituted; 
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(ii) against serial number ‘2’ relating to ‘Bihar’, in column (3), for the figures ‘925’, the figures ‘1925’ 

shall be substituted; 

(iii) against serial number ‘4’ relating to Gujarat’, in column (2), for the figures ‘1173’, the figures 

‘1760’ shall be substituted; 

(iv) against  serial number ‘5’ relating to ‘Kerala’, in  column (2), for the figures ‘704’, the figures 

‘1000’ shall be substituted;    

(v) against serial number ‘6’ relating to ‘Madhya Pradesh’, in column  (3), for the figures ‘1688’, the 

figures ‘2500’ shall be substituted;  

(vi) against serial number ‘7’ relating to ‘Tamil Nadu’, in column (2), for the figures ‘907’, the figures 

‘1360’ and in column (3), for the figures ‘1088’, the figures ‘2500’ shall respectively be 

substituted;  

(vii) against serial number ‘8’ relating to ‘Maharashtra’, in column (2), for the figures ‘2463’, the 

figures ‘3700’ shall be substituted; 

(viii)  against serial number ‘9’ relating to ‘Karnataka’, in column (2), for the figures ‘844’, the figures 

‘1266’ shall be substituted; 

(ix)  against serial number ‘12’ relating to ‘Rajasthan’, in column (2), for the figures’1000’, the figures 

‘1500’ and in column (3), for the figures ’1200’, the figures ‘2000’ shall  respectively be 

substituted; 

(x)  against  serial number ‘14’ relating to West Bengal, in column (3), for the figures ‘2625’, the 

figures ‘3625’ shall be substituted; 

(xi)  against serial number ‘27’ relating to Chhattisgarh, in column (3), for the figures ’600’, the figures 

‘1350’ shall be substituted; 

(xii)  against serial number ‘29’ relating to Delhi, in column (2), for the figures ‘610’, the figures ‘1000’ 

shall be substituted. 

[F. No. N-15011/1/2015-NC] 

G. S. YADAV, Jt. Secy. and Legal Adviser   

Note:- The principal rules were published in the Gazette of India, Part II, Section 3,  Sub-section (i) vide 

number S.R.O. 324, dated 14.02.1956 and subsequently amended by G.S.R. 370  (E), dated 08.07.1997, 

G.S.R.547 (E), dated 31.8.1998,  G.S.R.17 (E), dated 05.01.2000, G.S.R. 262 (E), dated 28.03.2000, 

G.S.R.630 (E), dated 21.07.2000,  G.S.R.172 (E), dated 12.03.2001, G.S.R. 330 (E), dated 09.05.2001, 

G.S.R.460 (E), dated 25.06.2001, G.S.R.467 (E), dated 09.06.2003, G.S.R.296 (E), dated 19.05.2006,  

G.S.R.441 (E), dated 24.07.2006,  G.S.R.501 (E) dated 24.08.2006, G.S.R.73 (E), dated 09.02.2007,  

G.S.R.86 (E), dated 14.02.2007, G.S.R.319 (E) dated 01.05.2007 read with G.S.R.330 (E) dated 08.05.2007, 

G.S.R.686 (E), dated 31.10.2007, G.S.R.51 (E), dated 23.01.2008, G.S.R.636 (E), dated 03.09.2008, 

G.S.R.764 (E) dated 03.11.2008, G.S.R.114 (E) dated 24.02.2009, G.S.R.700 (E) dated 24.09.2009, 

G.S.R.843 (E) dated 25.11.2009, G.S.R. 808(E), dated 14.11.2011, G.S.R 49(E) dated 25.01.2012, G.S.R 632 

(E) dated 14.08.2012, G.S.R 662 (E) dated 31.08.2012 and G.S.R 150 (E) dated 04.03.2014. 
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PUBLISHED BY AUTHORITY 

la- 600] ubZ fnYyh] eaxyokj] vxLr 28] 2018@Hkknz  6] 1940    
No.  600] NEW DELHI, TUESDAY,  AUGUST  28,  2018/BHADRA  6,  1940 िविधिविधिविधिविध    औरऔरऔरऔर    � या� या� या� यायययय    मं�ालयमं�ालयमं�ालयमं�ालय    ((((िविधिविधिविधिविध    काय�काय�काय�काय�    िवभागिवभागिवभागिवभाग))))    अिधसूचनाअिधसूचनाअिधसूचनाअिधसूचना    नई �द� ली, 23 अग	 त, 2018 सासासासा....काकाकाका....िनिनिनिन....    815815815815((((अअअअ))))....————के
 �ीय सरकार, नोटेरी अिधिनयम, 1952 (1952 का 53) क� धारा 15 �ारा �द� त शि� तय� का �योग करते �ए, नोटेरी िनयम, 1956 म� और संशोधन करने के िलए िनम्  निलिखत िनयम बनाती ह,ै अथा त् :— 1.      (1)  इन िनयम� का संि%& त नाम नोटेरी (सशंोधन) िनयम, 2018 ह ै।           (2)  ये उनके राजप) म� �काशन क� तारीख को �वृ� त ह�गे ।  2.  नोटेरी िनयम, 1956 क� अनुसूची म�,— (i)   ‘गुजरात’ से संबंिधत -म सं. 4 के सामने, 	 तंभ (2) म� ‘1760’ अंक� के 	 थान पर अंक ‘3000’ तथा 	 तभं (3) म� ‘1407’ अंक� के 	 थान पर अंक ‘2900’ रखे जाएंगे;  (ii)  ‘केरल’ से संबंिधत -म सं. 5 के सामने, 	 तंभ (2) म� ‘1000’ अंक� के 	 थान पर अंक ‘1250’ तथा 	 तंभ (3) म� ‘1000’ अंक� के 	 थान पर अंक ‘1250’ रखे जाएंगे ;   (iii)   ‘तिमलनाडु’ से संबंिधत -म सं.7 के सामने, 	 तंभ (2) म� ‘1360’ अंक� के 	 थान पर अंक ‘1700’ रखे जाएंगे ; (iv)   ‘महारा. /’ स ेसंबंिधत -म सं 8 के सामने, 	 तंभ (2) म� ‘3700’ अंक� के 	 थान पर अंक ‘4200’ रखे जाएंगे ;  (v)   ‘कना टक’ से संबंिधत -म स.ं 9 के सामने, 	 तंभ (2) म� ‘1266’ अंक� के 	 थान पर अंक ‘1500’ रखे जाएंगे ;  (vi)  ‘पंजाब’ स ेसंबंिधत -म सं. 11 के सामने, 	 तंभ (2) म� ‘1197’ अंक� के 	 थान पर अंक ‘1300’ रखे जाएंगे ;  (vii)  ‘राज	 थान’ से संबंिधत -म सं. 12 के सामने, 	 तंभ (2) म� ‘1500’ अंक� के 	 थान पर अंक ‘2000’ रखे जाएंगे ;   (viii)  ‘उ� तर �दशे’ से संबंिधत -म सं. 13 के सामने, 	 तंभ (2) म�, ‘2188’ अंक� के 	 थान पर अंक ‘2650’ रखे  जाएंगे ; 
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(ix)   ज2 मू और क4 मीर’ से संबंिधत -म सं. 15 के सामने 	 तंभ (3) म� ‘525’ अंक� के 	 थान पर अंक ‘1500’ रखे जाएंगे ;  (x) ‘ह5रयाणा’ से संबंिधत -म सं. 17 के सामने, 	 तंभ (2) म� ‘1338’ अंक� के 	 थान पर अंक ‘1500’ रखे जाएंगे ;  (xi)   ‘गोवा’ से संबंिधत -म स.ं 25 के सामने, 	 तंभ (3) म� ‘350’ अंक� के 	 थान पर अंक ‘450’ रखे जाएंगे ; (xii)  ‘उ� तराचंल’ से संबंिधत -म स.ं 26 के सामने, 	 तंभ (3) म�, ‘325’ अंक� के 	 थान पर अंक ‘425’ रखे जाएंगे ;  (xiii)  -म सं. 28 और उससे संबंिधत �िवि. टय� के बाद िन2 निलिखत -म सं7 या और �िवि. टया ंअंत:	 थािपत क� जाएंगी, नामत: —   (1) (2) (3)            ‘’28क  तेलंगाना              800                         800’’ ;    (xiv) ‘�द� ली‘ से संबंिधत -म सं. 29 के सामने,  	 तंभ (2) म�, अंक ‘1000’ के 	 थान पर अंक ‘1600’ रखे जाएंगे ;     (xv)  -म स.ं 34 म�,— (क)  	 तंभ (1) म� श8 द ‘पांिडचेरी’ के 	 थान पर श8 द ‘पुडुचेरी’ रखा जाएगा;  (ख)  	 तंभ (2) म� ‘100’ अंक� के 	 थान पर अंक ‘150’ रखे जाएंगे ;    (xvi) ‘चंडीगढ़’ से संबंिधत -म सं. 35 के सामने, 	 तंभ (2) म� ‘108’ अंक� के 	 थान पर अंक ‘200’ रखे जाएंगे ;      [फा. सं. 15011/46/2018-डीएलए(एन)]  जी. एस. यादव, संयु� त सिचव एवं िविध सलाहकार  	ट� प	ट� प	ट� प	ट� पणीणीणीणी    :::: मलू िनयम भारत के राजप), भाग-II, खंड-3, उप-खंड (i) म� �दनांक 14.02.1956 के स.ं का.िन.आ. 324 �ारा �कािशत �कए गए थे और �दनांक 18 अ�ैल, 2016 क� अिधसूचना स.ं सा.का.िन. 429(अ) �ारा संशोिधत �कए गए थे ।    

 

MINISTRY OF LAW AND JUSTICE 

(Department of Legal Affairs) 

NOTIFICATION 

New Delhi, the 23rd August, 2018 

G.S.R. 815(E ).—In exercise of the powers conferred by section 15 of the Notaries Act, 1952 (53 of 

1952), the Central Government hereby makes the following rules further to amend the Notaries Rules, 1956, 

namely :— 

1. (1)     These rules may be called the Notaries (Amendment) Rules, 2018. 

(2)     They shall come into force on the date of their publication in the Official Gazette. 

2. In Schedule to the Notaries Rules, 1956,---    

(i) against serial number 4 relating to Gujarat,  in column (2), for the figures “1760”, the figures 

“3000”  and in column (3), for the figures “1407”, the figures “2900”  shall respectively be 

substituted; 

(ii) against serial number 5  relating to Kerala,  in column (2), for the figures “1000”, the figures 

“1250”  and  in column (3), for the figures “1000”, the figures “1250”  shall respectively be 

substituted; 

(iii) against serial number 7 relating to Tamil Nadu,  in column (2), for the figures “1360”, the 

figures “1700” shall be substituted;    

(iv) against serial number 8 relating to Maharashtra,  in column (2), for the figures “3700”, the 

figures “4200” shall be substituted;    
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(v) against serial number 9 relating to Karnataka,  in column (2), for the figures “1266”, the 

figures “1500” shall be substituted;  

(vi) against serial number 11 relating to Punjab,  in column (2), for the figures “1197”, the figures 

“1300” shall be substituted;  

(vii) against serial number 12 relating to Rajasthan,  in column (2), for the figures “1500”, the 

figures “2000” shall be substituted;    

(viii) against serial number 13 relating to Uttar Pradesh,  in column (2), for the figures “2188”, the 

figures “2650” shall be substituted;    

(ix) against serial number 15 relating to Jammu & Kashmir,   in column (3), for the figures “525”, 

the figures “1500”  shall be substituted; 

(x) against serial number 17 relating to Haryana’,  in column (2), for the figures “1338”, the 

figures “1500” shall be substituted;  

(xi) against serial number 25 relating to Goa,   in column (3) ), for the figures “350”, the figures 

“450”  shall be substituted; 

(xii) against serial number 26 relating to Uttaranchal,   in column (3), for the figures “325”, the 

figures “425”  shall be substituted; 

(xiii)   after serial number 28 and the entries relating thereto, the following serial number and 

entries shall be inserted, namely:— 

 (1) (2) (3) 

      “28A.     Telangana 800 800”; 

(xiv) against serial number 29 relating to Delhi,  in column (2), for the figures “1000”, the figures 

“1600”shall be substituted; 

(xv)  in serial number 34,—  

(a) in column (1), for the word “Pondicherry”, the word   “Puducherry” shall be substituted;  

(b)    in column (2), for the figures “100”, the figures “150” shall be  substituted;   

(xvi) against serial number 35 relating to Chandigarh,  in column (2), for the figures “108”, the 

figures “200”  shall be substituted. 

    [F.No.15011/46/2018-DLA(N)] 

G. S. YADAV,  Jt. Secy. & Legal Adviser  

 

Note : The principal rules were published in the Gazette of India, Part II, Section 3, Sub-section (i) vide 

number S.R.O. 324, dated 14.02.1956 and was last amended vide notification number G.S.R. 429(E) 

dated 18th April, 2016. 
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 la- 26] ubZ fnYyh] 'kqØokj] tuojh 11] 2019@ikS"k 21] 1940 
No.  26] NEW DELHI, FRIDAY,  JANUARY  11,  2019/PAUSHA  21,  1940 िविधिविधिविधिविध    औरऔरऔरऔर    �याय�याय�याय�याय    मं�ालयमं�ालयमं�ालयमं�ालय    ((((िविधिविधिविधिविध    काय	काय	काय	काय	    िवभागिवभागिवभागिवभाग))))    अिधसूचनाअिधसूचनाअिधसूचनाअिधसूचना    नई �द�ली, 11 जनवरी, 2019 सासासासा....काकाकाका....िनिनिनिन....    26262626((((अअअअ))))....————क� �ीय सरकार, नोटरी अिधिनयम, 1952 (1952 का 53) क
 धारा �ारा �द� शि�य� का �योग करते �ए, नोटरी िनयम, 1956 म� और संशोधन करने के िलए िन�िलिखत िनयम बनाती ह,ै अथा�त्:— 1.  (1) इन िनयम� का संि#$ नाम नोटरी (सशंोधन) िनयम, 2019 ह।ै    (2) ये उनके राजप' म� �काशन क
 तारीख को �वृ� ह�गे। 2.  नोटरी िनयम, 1956 क
 अनुसूची म�,- (i) गुजरात से संबंिधत -म स.ं 4 के सामने, .तंभ (2) म� ‘3000’ अंक� के .थान पर अंक ‘5000’ रखे जाएंगे; (ii) कना�टक से संबंिधत -म सं. 9 के सामने, .तंभ (2) म� ‘1500’ अंक� के .थान पर अकं ‘2000’ रखे जाएंगे। [फा.स.ं एन-15011/73/2018-उप िविध सलाहकार(एन)] ज़ोया हाडके, अपर सिचव 
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ट�पणी
ट�पणी
ट�पणी
ट�पणी:::: मलू िनयम भारत के राजप', भाग-II, खंड-3, उप-खंड (i)  म� �दनांक 14.02.1956 के सं. का.िन.आ. 324 �ारा �कािशत �कए गए थ ेऔर �दनांक 23 अग.त, 2018 क
 अिधसूचना सं. सा.का.िन. 815(अ) �ारा अंितम सशंोधन �कया गया था। 
 

MINISTRY OF LAW AND JUSTICE 

(Department of Legal Affairs) 

NOTIFICATION 

New Delhi, the 11th  January, 2019 

G.S.R. 26(E).—In exercise of the powers conferred by section 15 of the Notaries Act, 1952 (53 of 1952), the 

Central Government hereby makes the following rules further to amend the Notaries Rules, 1956, namely :--- 

1.  (1)    These rules may be called the Notaries (Amendment) Rules,  2019.  

(2)    They shall come into force on the date of their publication in the Official Gazette.             

 

2.  In the Schedule to the Notaries Rules, 1956, —   

(i)     against serial number 4 relating to Gujarat, in column (2), for the figures “3000”, the figures “5000” shall  

be substituted; 

(ii)    against serial number 9 relating to Karnataka, in column (2), for the figures “1500”, the figures “2000” 

shall be substituted.  

                                                            [F.No. N-15011/73/2018-DLA (N)] 

ZOYA HADKE, Addl. Secy. 

Note:    The principal rules were published in the Gazette of India, Part II, Section 3,  Sub-section (i) vide number S.R.O. 

324, dated 14.02.1956 and were last amended vide notification number G.S.R 815(E), dated the 23
rd

 August, 

2018. 
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vlk/kj.k 
EXTRAORDINARY 

Hkkx II—[k.M 3—mi&[k.M (i) 
PART II—Section 3—Sub-section (i) 

izkf/dkj ls izdkf'kr 
PUBLISHED BY AUTHORITY 

la- 65] ubZ fnYyh] cq/okj] tuojh 30] 2019@ek?k 10] 1940    
No.  65] NEW DELHI, WEDNESDAY, JANUARY  30,  2019/MAGHA  10,  1940   िविध और �याय मं�ालयिविध और �याय मं�ालयिविध और �याय मं�ालयिविध और �याय मं�ालय    (िविध काय	 िवभाग)(िविध काय	 िवभाग)(िविध काय	 िवभाग)(िविध काय	 िवभाग)    अिधसूचनाअिधसूचनाअिधसूचनाअिधसूचना    नई �द�ली, 30 जनवरी, 2019 सा.का.िन.सा.का.िन.सा.का.िन.सा.का.िन.    77777777(अ)(अ)(अ)(अ)....————क
 �ीय सरकार, नोटरी अिधिनयम, 1952 (1952 का 53) क� धारा 15 �ारा �द� शि�य� का �योग करते $ए, नोटरी िनयम, 1956 म
 और संशोधन करने के िलए िन*िलिखत िनयम बनाती ह,ै अथा.त्:—    (1) इन िनयम� का संि23 नाम नोटरी (दसूरा संशोधन) िनयम, 2019 ह ै।     (2) यह राजप9 म
 �काशन क� तारीख को �वृ� ह�ग े। 2.  नोटरी िनयम, 1956, से उपाब> �?प 2ख म
 “संयु� सिचव, भारत सरकार/सरकार का सिचव ............. (राBय का नाम)” शCद� और कोDक� के Eथान पर “संयु� सिचव, भारत सरकार/अपर सिचव, भारत सरकार/सिचव, ............. (राBय का नाम) सरकार” शCद रखे जाएंगे। [फा. सं. एन-15011/01/2019-एनसी] ज़ोया हाडके, अपर सिचव �ट�पणी�ट�पणी�ट�पणी�ट�पणी    :::: मूल िनयम भारत के राजप9, भाग-II, खंड-3, उप-खंड (i)  म
 �दनांक 14 फरवरी, 1956 के सं. का.िन.आ. 324 �ारा �कािशत �कए गए थे और �दनांक 11 जनवरी, 2019 क� अिधसूचना सं. सा.का.िन. 26(अ) �ारा अंितम संशोधन �कया गया था। 
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MINISTRY OF LAW AND JUSTICE 

(Department of Legal Affairs) 

NOTIFICATION 

New Delhi, the 30th
 
January, 2019 

G.S.R. 77(E).—In exercise of the powers conferred by section 15 of the Notaries Act, 1952 (53 of 1952), 

the Central Government hereby makes the following rules further to amend the Notaries Rules, 1956, namely :— 

(1)     These rules may be called the Notaries (Second Amendment) Rules, 2019.  

(2)    They shall come into force on the date of their publication in the Official Gazette.             

2.  In   the Notaries Rules, 1956, in Form IIB, for the words and brackets “Joint Secretary to the 

Government of India/Secretary to the Government of ……… (Name of the State)”, the words and brackets “Joint 

Secretary to the Government of India/Additional Secretary to the Government of India/Secretary to the 

Government of ……… (Name of the State)”  shall be substituted.   

[F. No. N-15011/01/2019-NC] 

ZOYA HADKE,  Addl. Secy. 

Note :   The principal rules were published in the Gazette of India, Part II, Section 3,  Sub-section (i) vide 

number S.R.O. 324, dated the 14
th
 February, 1956 and was last amended vide notification number 

G.S.R.  26(E), dated the 11
th
 January, 2019. 
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Hkkx II—[k.M 3—mi&[k.M (i) 
PART II—Section 3—Sub-section (i) 

izkf/dkj ls izdkf'kr 
PUBLISHED BY AUTHORITY 

la- 644] ubZ fnYyh] cq/okj] uoEcj 6] 2019@dkfrZd  15] 1941 
No. 644] NEW DELHI,  WEDNESDAY,  NOVEMBER  6,  2019/KARTIKA  15,  1941    िविध और � यािविध और � यािविध और � यािविध और � यायययय    मं�ालयमं�ालयमं�ालयमं�ालय    ((((िविध काय� िवभागिविध काय� िवभागिविध काय� िवभागिविध काय� िवभाग))))    अिधसूचनाअिधसूचनाअिधसूचनाअिधसूचना    नई �द�ली, 5 नव� बर, 2019 सा.का.िन.सा.का.िन.सा.का.िन.सा.का.िन.    821821821821((((अअअअ).).).).————के
 �ीय सरकार, नोटरी अिधिनयम, 1952 (1952 का 53) क� धारा 15 �ारा �द� शि�य� का �योग करते !ए, नोटरी िनयम, 1956 का और संशोधन करने के िलए िन� निलिखत िनयम बनाती ह,ै अथा(त् :--     1.1.1.1.            (1) इन िनयम� का संि-. नाम नोटरी (तीसरा संशोधन) िनयम, 2019 ह ै।       (2) ये राजप1 म2 उनके �काशन क� तारीख को �वृ� ह�गे । 2. 2. 2. 2.     नोटरी िनयम, 1956 (िजसे इसम2 इसके प9ात् उ� िनयम कहा गया ह)ै के िनयम 4 के उपिनयम (1) के <थान पर िन=िलिखत रखा जाएगा, अथा(त् :--  “(1) नोटरी के ?प म2 िनयुि� के िलए कोई Bि� (िजसे इसम2 इसके प9ात् “आवेदक” कहा गया ह)ै यथा-लागू, �?प 1 या �?प 2 म2 समिुचत सरकार के ऐस ेअिधकारी या �ािधकारी (िजसे इसम2 इसके प9ात् स-म �ािधकारी कहा गया ह)ै, िजसे वह सरकार राजप1 म2 अिधसूचना �ारा इस िनिम� पदािभिहत करे, आनलाइन आवेदन कर सकेगा”।  3.3.3.3.  उ� िनयम� के िनयम 4 के उपिनयम (2क) और उपिनयम का लोप �कया जाएगा ।  4.4.4.4.  उ� िनयम� के िनयम 8ख के <थान पर िन=िलिखत रखा जाएगा, अथा(त् :--  ““““8ख. �वसाय �माणप� का नवीकरण8ख. �वसाय �माणप� का नवीकरण8ख. �वसाय �माणप� का नवीकरण8ख. �वसाय �माणप� का नवीकरण————िनयम 8 के उपिनयम (4) के अधीन जारी Bवसाय �माणप1 का िविहत फ�स का संदाय �कए जाने पर पांच वष( क� और अविध के िलए नवीकरण �कया जा सकेगा । Bवसाय �माणप1 के नवीकरण के िलए आवेदन समुिचत सरकार को वैधता अविध के अवसान क� तारीख से पूव( (छह मास) �?प XVI म2 आनलाइन �<तुत �कया जाएगा ।”।  



2   THE GAZETTE OF INDIA : EXTRAORDINARY  [PART II—SEC. 3(i)] 5.5.5.5.  उ� िनयम� के िनयम 14 के <थान पर िन=िलिखत रखा जाएगा, अथा(त् :--  “14“14“14“14. िववरणी ��तुत करना. िववरणी ��तुत करना. िववरणी ��तुत करना. िववरणी ��तुत करना————�Oयेक नोटरी �Oयेक वष( के जनवरी मास के पहल ेस.ाह म2 समिुचत सरकार को उसके �ारा पूव(वतP वष( के दौरान �कए गए नोटरी कृOय� क� �?प XIV म2 एक िववरणी �<तुत करेगा ।”।  6.6.6.6.   उ� िनयम� म2, �?प 1 के <थान पर िन=िलिखत रखा जाएगा, अथा(त् :--  ““““��प 1 ��प 1 ��प 1 ��प 1     [[[[देख  िनयम 4(2)देख  िनयम 4(2)देख  िनयम 4(2)देख  िनयम 4(2)]]]]    फोटो  1.  आवेदक का नाम ............................................................ 2.  िपता/पित का नाम ............................................................ 3.  ज
म क� तारीख ............................................................ 4.  Sया अ.जा./अ.ज.जा./अ.िप.व./सामा
य वग( से हU ............................................................ 5.  पता (िनवास) ............................................................    िपन ............................................................    टेलीफोन/मोबाइल ..................  फैSस ..................  ई-मले .................. पता (काया(लय) ............................................................    िपन .................. आधार नंबर .................. पैन नंबर ..................     टेलीफोन/मोबाइल ..................  फैSस .................. ई-मेल .................. 6.  शैि-क अह(ताएं (कृपया <वयं सOयािपत <कैन क� गई �ितयां अपलोड कर2)  7.  िविधW पXरषद ्क� नामांकन संYया और तारीख (कृपया <वयं सOयािपत �ित अपलोड कर2) 8.  Bवसायरत ............................................................ िसिवल ............................................................ दािंडक ............................................................ कर ............................................................ राज<व 
यायालय ............................................................ 9.  Sया आयकर िनधा(Xरती है ............................................................ 10.  आवेदक (आवेदक का <पZ अ-र� म2 नाम) घोषणा करता ह ै�क ................................... 1. आवेदक नोटरी अिधिनयम, 1952 और नोटरी िनयम, 1956 के िनयम 3 के खंड (क) के अधीन नोटरी के ?प म2 िनयु� �कए जाने के िलए पा1 Bि� ह ै;  2. आवेदक अिधव�ा के ?प म2 ..................... (यहां <थानीय -े1 और 
यायालय के नाम का कथन कर2, जहां वह अिधव�ा के ?प म2 Bवसाय करने का आशय रखता ह)ै Bवसाय करता है ;  3. <थानीय -े1 म2 Bवसाय करने वाले नोटरी वहां क� आव\यकता] के िलए अपया(. हU (अिधक नोटXरय� को जोड़ने के आधार� का कथन करते !ए िववरण)  ............................................................................................................ .............................................................................................................  4. आवेदन करने वाले के �ारा �कसी पूव( आवेदन को िपछल ेछह मास के दौरान अ<वीकार नह_ �कया गया ह ैया उसके �ारा वापस नह_ िलया गया ह ै;  



¹Hkkx IIµ[k.M 3(i)] Hkkjr dk jkti=k % vlk/kj.k 3 आवेदक, इसिलए �ाथ(ना करता ह ै�क सरकार नोटरी अिधिनयम, 1952 (1952 का 53) और नोटरी िनयम, 1956 के िनयम 3 के खंड (क) के अधीन ................................. (यहां उस <थानीय -े1 के नाम का वण(न कर2, जहां वह नोटरी के ?प म2 Bवसाय करने क� वांछा करता ह)ै उसक� िनयुि� करे और उसे नोटरी के ?प म2 Bवसाय करने के िलए अनुWात   करे ।  तारीख :  ..............................  आवेदक के ह<ता-र  %ट'पण :%ट'पण :%ट'पण :%ट'पण : (1) आवेदन क� �?प 1 और �?प 2 म2 अि`म हाड( �ितय� को <वीकार नह_ �कया जाएगा । सा-ाOकार के समय िन=िलिखत द<तावेज �<तुत �कए जाएंगे :--  (i) ज
म क� तारीख स ेसंबंिधत सबूत, आधार और पैन काड( क� �ित (<वयं सOयािपत)  (ii) aातक िड`ी क� �ित (<वयं सOयािपत) (iii) िविध िड`ी क� �ित (<वयं सOयािपत) (iv) संबंिधत िविधW पXरषद ्�ारा जारी नामांकन �माणप1 क� �ित (<वयं सOयािपत) (v) िविधW पXरषद ्�ारा जारी अनापि� �माणप1 क� �ित को नोटरी के ?प म2 चयन होने पर �<तुत करने क� आव\यकता होगी (vi) जहां आवेदक अिधव�ा के ?प म2 Bवसाय करता ह,ै से संबंिधत िजला 
यायाधीश या 
यायालय या अिधकरण के पीठासीन अिधकारी से अनुभव �माणप1  ““““��प ��प ��प ��प XVIXVIXVIXVI        [[[[देख  िनयम 8खदेख  िनयम 8खदेख  िनयम 8खदेख  िनयम 8ख]]]]    सेवा म2,   िविध सिचव,   िविध काय( िवभाग,  िविध और 
याय मं1ालय,   शाcी भवन,   नई �द�ली ।  िवषय : .................. से Bवसाय �माणप1 के नवीकरण के िलए अनुरोध (रिज<dीकरण सYंया .............) महोदय,   आवेदक को ................ तारीख से रिज<dीकरण संYया �ारा नोटरी के ?प म2 Bवसाय करने के िलए संपूण( ................ म2 िनयु� �कया गया था । आपसे अनुरोध ह ै�क इसका ................... से ................ तक यथा शीe नवीकरण कर द2 ।  भवदीय,  तारीख :  <थान :  [फा. सं. एन-15011/56/2019-डीएलए(एन)] एस. आर. िमfा, अपर सिचव     %ट'पण :%ट'पण :%ट'पण :%ट'पण : मूल िनयम, भारत के राजप1, असाधारण, भाग II खंड 3, उप-खंड (i) म2 का.िन.आ. सं. 324, तारीख 14 फरवरी, 1956 �ारा �कािशत �कए गए थ े और उनका अंितम संशोधन अिधसूचना सं. सा.का.िन. 77(अ) तारीख  30 जनवरी, 2019 �ारा �कया गया था । 
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MINISTRY OF LAW AND JUSTICE 

(Department of Legal Affairs) 

NOTIFICATION 

New Delhi, the 5th November, 2019 

G.S.R. 821(E).—In exercise of the powers conferred by section 15 of the Notaries Act, 1952 (53 of 

1952), the Central Government hereby makes the following rules further to amend the Notaries Rules, 1956, 

namely :— 

 1.     (1)     These rules may be called the Notaries (Third Amendment)  Rules, 2019. 

         (2)    They shall come into force on the date of their publication in the Official Gazette. 

2.   In the Notaries Rules, 1956, (hereinafter referred to as the said  rules),  in  rule 4, for sub-rule(1), the 

following shall be substituted, namely:— 

“(1) A person may make an application for appointment as a notary (hereinafter called  “the applicant”) 

online in Form  I or Form II  as applicable, addressed to such officer or authority (hereinafter referred to 

as the “competent authority”) of the appropriate Government as that Government  may, by notification 

in the Official Gazette,  designate in this behalf”. 

3.      In the said rules, in rule 4, sub-rule (2A) and (3)   shall be omitted.  

4.      In the said rules, for rule 8B, the following shall be substituted, namely:— 

 “8B. Renewal of Certificate of Practice.- The Certificate of Practice issued under sub-rule (4) of rule 8 

may be renewed for a further period of five years on payment of prescribed fee.  An application for 

renewal of Certificate of Practice shall be submitted online in Form XVI to the appropriate Government 

before (six months) from the date of expiry of its period of validity.”. 

5.    In the said rules, for rule 14, the following shall be substituted, namely:— 

“14. Submission of returns.—Every notary shall, in the first week of January every year, submit to the 

appropriate Government, an annual return online in Form XIV of the notarial acts done by him during 

the preceding year”. 

6.      In the said rules, for Form I, the following shall be substituted, namely:— 

FORM I  

[See rule 4 (2)] 

                                                                                          Photograph 

1.  Name of the applicant…………………          

2.  Father’s/Husband’s name…………….         

3.  Date of Birth…………………………….           

4.  Whether SC/ST/OBC/General…………………… 

5.  Address(residence)…………………….         ----- 

      Pin……………………………………….. 

     Telephone/Mobile…………Fax…………..E-Mail…………… 

                                                  Address (official)……………………. 

      Pin…………Aadhaar No. ………PAN No.……………….. 

     Telephone/Mobile…………Fax…………..E-Mail…………… 

6.  Educational Qualifications (Please upload self-attested scanned copies).                                             

7.  Enrolment number and date of the Bar Council  (Please upload self-attested copy) 

8.   Practicing in……………………………………………………… 

     Civil side…………………………………………………………. 



¹Hkkx IIµ[k.M 3(i)] Hkkjr dk jkti=k % vlk/kj.k 5 

Criminal side……………………………………………………. 

Taxation side…………………………………………………… 

Revenue Courts………………………………………………. 

9.   Whether Income-tax � ssesse……………………………… 

10.  The application of   (name of the applicant in block letters)  

showeth…………………………………… 

1. That the applicant  is a person eligible for appointment as a notary under the   Notaries Act, 1952, and 

clause (a) of rule 3 of the Notaries Rules,  1956; 

2. That the applicant practices as an Advocate…… ……………. (herein  state the name of the local area 

and  name of court  where he intends to practice as an Advocate) 

3. That the number of notaries practicing in the local area is insufficient for the requirements thereof 

(Statement to be added stating grounds for  requirement of more Notaries)………………………………. 

………………………………………………….. 

4.  That no previous application of the memorialist has been rejected or  withdrawn by him, within the 

preceding six months; 

The applicant, therefore, prays that the Government be pleased to appoint and admit him as a notary under 

and by virtue of the Notaries Act, 1952 (53 of 1952), and clause (a) of rule 3 of the Notaries Rules, 1956, to 

practice in………….. (Mention here the name of the local area where he/she intends to practice as Notary).  

Dated…………………day of………..20…………… 

..……………………… 

Signature of the applicant 

Note : (1)   No hard copies or advance copies of the application in Form I and Form II will be accepted. The 

following documents shall be submitted at the time of the interview:- 

 (i)      Proof pertaining to date of birth, copy of Aadhaar and PAN Card (self-attested) 

 (ii)     Copy of Graduation Degree. (Self-attested). 

 (iii)    Copy of Law Degree. (Self-attested). 

 (iv)    Copy of Certificate of enrolment issued by the Bar Council  concerned (self-attested). 

 (v)    No Objection Certificate issued by the Bar Council  concerned State need to be submitted  on 

selection as notary. 

 (vi)   Experience certificate from the concerned District Judge or Presiding Officer of the court or 

Tribunal where the applicant  practices as an Advocate. 

 

FORM XVI 

[See rule 8B] 

To, 

 The Law Secretary, 

 Department of Legal Affairs, 

 Ministry of Law and Justice, 

 Shastri Bhawan, 

 New Delhi. 

 Subject- Request for renewal of Certificate of Practice w.e.f. ________  

      (Regn. No.__________) 



6   THE GAZETTE OF INDIA : EXTRAORDINARY  [PART II—SEC. 3(i)] 

 Sir, 

         The applicant was appointed as Notary vide Registration No.____________ w.e.f.__________ to 

practice as such, in and throughout_____________.  You   are requested to renew the same w.e.f. _______ to 

___________ at the earliest. 

 

Name of the Applicant 

Date: 

Place:  

[F. No. N-15011/56/2019-DLA(N)] 

S. R. MISHRA,  Addl. Secy.  

 

Note : The principal rules were published in the Gazette of India, Part II, Section 3, Sub-section (i) vide 

number S.R.O. 324, dated 14.02.1956 and was last amended vide notification number G.S.R. 77(E) 

dated 30th January, 2019. 
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असाधारण  

EXTRAORDINARY 

भाग II—खण् ड 3—उप-खण् ड (i)  

PART II—Section 3—Sub-section (i) 

प्राजधकार से प्रकाजित 

PUBLISHED BY AUTHORITY 

 

जिजध और न्याय मंत्रालय 

(जिजध कायय जिभाग)  

अजधसूचना  

नई ददल्ली, 25 मई, 2021  

सा.का.जन. 341(अ).—कें द्रीय सरकार, नोटेरी अजधजनयम, 1952(1952 का 53) की धारा 15 द्वारा प्रदत्त 

िजियों का प्रयोग करते हुए, नोटेरी जनयम, 1956 का और संिोधन करने के जलए जनम्नजलजखत जनयम बनाती है, अथायत :-  

1. (1) इन जनयमों का नाम नोटेरी (संिोधन) जनयम, 2021 ह।ै  

 (2) यह रािपत्र में प्रकािन की तारीख से प्रिृत्त होगा।  

2. नोटेरी जनयम, 1956 के जनयम 3 में खंड (कख) के पश्चात् जनम्नजलजखत खंड को सजममजलत दकया िाएगा अथायत्-  

 “(कग)  ददव्ांगिन अजधकार अजधजनयम, 2016 (2016 का 49) की धारा 2 के खंड (द) में यथापररभाजित 

बेंचमाकय  अक्षमता िाला कोई व्जि िो कम से कम सात ििय से जिजध व्िसायी के रूप में व्िसाय कर 

रहा हो।”  

[ई.ओ. सं. 378186/2021]  

राििीर ससह िमाय, अपर सजचि  

नोट : प्रमुख जनयम ददनांक 14 फरिरी, 1956 की संख्या एस.आर.ओ. 324 के तहत भारत के रािपत्र, भाग II, खंड-3 

उपखंड (i) में प्रकाजित दकया गया था और ददनांक 5 निंबर, 2019 की अजधसूचना संख्या सा.का.जन. 821(अ) के 

तहत इसमें अंजतम संिोधन दकये गय ेथे।   

सं.    275] नई ददल्ली, मंगलिार, मई 25,  2021/ज् येष् ठ 4, 1943  

No.  275] NEW DELHI, TUESDAY, MAY 25, 2021/JYAISHTHA 4, 1943  

सी.जी.-डी.एल.-अ.-25052021-227166
CG-DL-E-25052021-227166

सी.जी.-डी.एल.-अ.-25052021-227166
CG-DL-E-25052021-227166
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MINISTRY OF LAW AND JUSTICE  

(Department of Legal Affairs) 

NOTIFICATION 

New Delhi, the 25th May, 2021. 

G.S.R. 341(E).—In exercise of the powers conferred by section 15 of the Notaries Act, 1952 (53 of 

1952), the Central Government hereby makes the following rules further to amend the Notaries Rules, 

1956, namely :— 

1.  (1) These rules may be called the Notaries (Amendment) Rules, 2021.  

(2) They shall come into force on the date of their publication in the Official Gazette.  

2.  In the Notaries Rules, 1956, in Rule 3, after clause (ab), the following clause shall be inserted, 

namely- 

“(ac) a person with benchmark disability as defined in Clause (r) of Section 2 of the Rights of 

Persons with Disabilities Act, 2016 (49 of 2016), who has been practicing for at least seven 

years, as a legal practitioner.” 

 [E.O. No. 378186/2021]  

RAJVEER SINGH VERMA, Addl. Secy. 

Note : The principal rules were published in the Gazette of India, Part Il, Section 3, Sub-section (i), vide 

number S.R.O. 324, dated the 14th February, 1956 and was last amended vide notification number 

G.S.R. 821 (E), dated the 5th November, 2019. 
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असाधारण  

EXTRAORDINARY 

भाग II—खण् ड 3—उप-खण् ड (i)  

PART II—Section 3—Sub-section (i) 

प्राजधकार स ेप्रकाजित 

PUBLISHED BY AUTHORITY 

 
जिजध और न्याय मतं्रालय  

(जिजध कायय जिभाग) 

अजधसचूना  

नई ददल्ली, 18 अक् तूबर, 2021  

सा.का.जन. 746(अ).—नोटरी अजधजनयम, 1952 (1952 का 53) की धारा 15 में प्रदत्त िजियों का प्रयोग करत े

हुए कें द्रीय सरकार एतदद्वारा नोटरी जनयम, 1956 में और संिोधन करने के जलए जनम्नजलजखत जनयम बनाती ह,ै अथायत:्—  

1.    (1) जनयमों का संजिप्त नाम नोटरी (दसूरा संिोधन) जनयम, 2021 ह।ै  

         (2) य ेउनके राजपत्र में प्रकािन की तारीख को प्रिृत्त होंगे।  

2.     नोटरी जनयम, 1956  की अनुसूची में, उत्तर प्रदेि से संबंजधत क्रम सं. 13 के सामन–े  

(i)  स्ट्तंभ (2) में, ‘2650’ अंकों के स्ट्थान पर, ‘5150’ अंक रखे जाएंगे। 

(ii) स्ट्तंभ (3) में, ‘2625’ अंकों के स्ट्थान पर, ‘5125’ अंक रखे जाएंगे। 

[ई.ओ. सं. 388030/2021-एनसी] 

राजिीर ससह िमाय, अपर सजचि  

नोट : मूल जनयम, भारत के राजपत्र, भाग-II, खंड-3, उपखंड (i) में का.जन.आ. 324 ददनांक 14 फरिरी, 1956 में 

प्रकाजित दकए गए थ ेउनका जपछला संिोधन सा.का.जन. 341(अ), ददनांक 25 मई, 2021 अजधसूचना संख्या के 

तहत हुआ था। 

स.ं    603] नई ददल्ली, सोमिार, अक् तबूर 18, 2021/आज‍ िन 26, 1943  

No.  603] NEW DELHI, MONDAY, OCTOBER 18, 2021/ASVINA 26, 1943  

सी.जी.-डी.एल.-अ.-18102021-230507
CG-DL-E-18102021-230507
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MINISTRY OF LAW AND JUSTICE  

(Department of Legal Affairs) 

NOTIFICATION 

New Delhi, the 18th October, 2021 

G.S.R. 746(E).—In exercise of the powers conferred by section 15 of the Notaries Act, 

1952 (53 of 1952), the Central Government hereby makes the following rules further to amend the 

Notaries Rules, 1956, namely :— 

1.  (1) These rules may be called the Notaries (Second Amendment) Rules, 2021.  

(2) They shall come into force on the date of their publication in the Official Gazette.  

2.  In the Schedule to the Notaries Rules, 1956, against serial number 13 relating to Uttar 

Pradesh,- 

(i) in column (2), for the figures “2650”, the figures “5150” shall be substituted ; 

(ii) in column (3), for the figures “2625”, the figures “5125” shall be substituted. 

 [E. O. No. 388030/2021-NC]  

RAJVEER SINGH VERMA, Addl. Secy. 

Note : The principal rules were published in the Gazette of India, Part Il, Section 3,  
Sub-section (i), vide number S.R.O. 324, dated the 14

th
 February, 1956 and was last 

amended vide notification number G.S.R. 341 (E), dated the 25
th

 May, 2021. 
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PUBLISHED BY AUTHORITY 

-R 389] ^f^rTT, *$Wrd*m,3FTC?T24, 2 0 0 6 / ^ 2, 1928 
No. 389) NEW DELHI, THURSDAY, AUGUST 24, 2006/BHADRA 2, 1928 

(feftjgjr^ fawn) 

"^ f^f t , 24 3m^T, 2006 

W.̂ JT.ft. 501(3T).—^fa W*m,^£(F 3TfatWT, 1952 (1952 ^153) ^T*mT 15 3RT"5I^ ¥lPk)4 ̂ £? 3RW ^ 

|TT, ̂ r t t w i , 1956 ^T afo -iMm ^ ^ %q PiHPdP̂ d 1ro ^rrat i , 3rsrf^:-

i. ( i ) ^ twit* ̂ i ?ffw r̂p=r ^£& (̂ FRT tteftm) fwr, 200611 
(2) ^ TTsm ^ 3RVRFT ^ t cTffte ^ 3T f̂ rift I 

2. ^ t f W T , 1956^t 3 ^ ^ t ^ ^ f ^ ( 1 ) ^ * " ^ " ^ ^ ^ ^ ^ . 2 5 ^ W T # ^ ( 3 ) ^*"50" 3 T ^ ^ ^ r m 

TR"75" 3f̂ TWr̂ TTFTT I 

[>T. ^. 5(271 )/2001-^/3t.] 

3TR. T3P. ^Flf, 3TR ^t%5 

f?H3jTJT :-T^TtWT, ^RcT^ WT3T, WT 1 1 , ^ 3 , ^ ^ 5 (i) 3^T. ?̂.ft.3TT. 324, cflfRS 14 "P*^ , 1956 SHI y^lP/ld fatj 

TTTT $ SIR d c ^ ^ - 3 ^ ' -ST.̂ Lft. 370(31), cTCHS 8 ^R r̂f, 1997, ^T.̂ T.Ff. 547(3?), CTRR3 31 3PTOT, 1998, 

^T.̂ T.̂ T. 17(3?), cTRfe 5 ^fWt, 2000, T̂T.̂ T.Fi. 262(31), clRRS 23 ^el l t 2000, T̂T.̂ l.Ff. 172(31), mfel 

12 "RT̂ , 2001 3?k^TT.̂ l.Ff. 330(3?), cflfRS9 ^ , 2001, ̂ t^l.Ff. 460(3?), c1RR3 25 ^T, 2001, ̂ R f t . 464( 3?), 

TTTCP3 9 ^T, 2003 3TR ^.^l.ft. 296(31), clKfe 19 "% 2006 SRT ^f#f^T t%ri TTTT | 

2598 GI/2006 (1) 
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M1MSTRY OF LAW AND JUSTICE 

(Department of Legal Affairs) 

NOTIFICATION 

New Delhi, the 24th August, 2006 

G.S.R. 501(E)-—In exercise of the powers conferred by Section 15 of the Notaries Act, 1952 (53 of 1952), the 
Central Government hereby makes the following rules further to amend the Notaries Rules, 1956, namely :— 

1.(1) These rules may be called the Notaries (Second Amendment) Rules, 2006. 

(2) They shall come into force on the date of their publication in the Official Gazette. 

2. In the Notaries Rules, 1956, in the Schedule, in column (I), against serial number 25 relating to Xioa" , in 
column (3), for the figure "50", the figure "75" shall be substituted. 

[F.No.5(27I)/200l-NC] 

R. M. SHARMA. Addl. Secy. 

Note :—The principal rules were published in the Gazette of India, Part II, Section 3. Sub-section (i) vide number S.R.O. 
324, dated the 14th February, 1956 and subsequently amended by G.S.R. 370(E), dated the 8th July, 1997, G.S.R. 
547(E), dated the 31st August, 1998, G.S.R. 17(E), dated the 5th January, 2000, G.S.R. 262(E), dated the 
28th March, 2000, G.S.R. 630(E), dated the 21 st July, 2000, G.S.R. 172(E), dated the 12th March, 2001 and G.S.R. 
330(E), dated the 9th May, 2001, G.S.R. 460(E), dated the 25th June, 2001, G.S.R. 464(E), dated the 9th June, 
2003 and G.S.R. 296(E), dated the 19th May, 2006. 

Printed by the Manner, (iou or India Press, Ring Road, Majapuri, New Delhi-11O064 
and Published bv the Controller of Publications. I Ylhi-110054 
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•H. 212] ^ T^FT, ^t*»c(|<, *»? 19, 2006/%rei 29, 1928 
No. 212] NEW DELHI, FRIDAY, MAY 19, 2006/VAISAKHA 29,1928 

t̂ rfST 37TT "am tfiMH 

(-faftwrm^ f̂ TTT) 

3Tfy^=Hl 

^ f e # . 19 T̂f. 2006 

TTT̂ r-̂ T 2 9 6 r 3 T Y - % ^ k w ^ R . ^ t 37f̂ TWT. 1952 ( 1952 ^ 53 ) ^ t *7TCT 15 OT 3R̂ T ^fa^T T̂T TRThT 

^ ^;, HtM tw7, 1956 ^r 3m wtim wr% % 1m^ fpmrfm fw* R̂Tcft t, 3 7 ^ :-

1.(1) ^r WIT' ̂ r TT̂ RT ̂ rm %$ (TO^R) fw*, 2006 ti 

(2) 3 TFTO 3' y+i*n ^t R̂H<3 3rf -g^r#tf 
2. •̂STf tWT, 1956^t3Tg^t^ ' , 

(i) W 7 (1) A, 'T3TR, 6K4|U||, ftc# 3tk M^te' H Wffm T̂T '̂teH]'<* 11, 17, 29 37k 35 % WT^ T^Pq (1) 

q "425, 475, 325 37TC 25 " 373Tf 37k?T^f % ^7R 7̂7 ^77T: "638, 713, 488 37TT 38 " ? K 37TT 37^""^ ^ 7 1 

(ii) 'ST"7 (1) 3 /3 i ra S^T, ^RR *T^ ^?T, dPHdHÎ , 4£KIM 37k ^ I ^ W ' ^ TfsfTOfl sF*T WsMI* 1, 5, 6, 7, 8 

3tk27%^TFFl^P :^(3)^M575,375, 1125,725,875 37TT 400" 37^7'37h:?T^i%-RTFm^TTT: "863,563, 1688, 1088, 

1313 3tk 600" ? K 3tk3T^T^^TTTTtl 

[ m u 5(271 )/2001-TJ?rat] 

37R Vgfo, WgKl WlQ 3Tk TTT̂ mt chisel 

•fexgW .--TJelTWT *TK3 ^ Wm, Wl II, 7 3 ^ 3, ^T-W^ (i) 3 ^T:ft.37T. 324, Tlttta 14 W ^ t , 1956 R̂T iJ+lPflcl t ^ 

m.$ sTRcT^T^^^T^wT^m^r.ft. 370(37), rmte8 ^c7i|, i997,m^rr.ft 547(37),mm31 37wr, 3998,m r̂r.t̂ . 
17(37), mm 5 ^PT^, 2000, m r̂.t%. 262(37), CTRT̂  2 8 ^ , 2000,'m^T.ft. 630(37), mm 21 ̂ f i i 2ooo,m r̂.fH. 
172(37), mf® 1 2 ^ , 2 0 0 1 37Rm^rr.t%. 330(37), crRr^9"R^, 2001,m^T.t%. 460(37),?TT#® 25 *p,2001 3mm^T.ft. 

467(37), mm 9 *$, 2003 OT t^T7 W l 

1513 GI/2006 ( I ) 
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MINISTRY OF LAW AND JUSTICE 

(Department of Legal Affairs) 

NOTMCATION 

New Delhi, the 19th May, 2006 

G.S.R. 296(E).—In exercise of the powers conferred by Section 15 of the Notaries Act, 1952 (53 of 1952), the 
Central Government hereby makes the following rules further to amend the Notaries Rules, 1958, namely:— 

1.(1) These rules may be called the Notaries (Amendment) Rules, 2006. 

(2) They shall come into force on the date of their publication in the Official Gazette. 

2. In the Notaries rules, 1956. in the Schedule. 

(i)incolumn(l) against serial numbers 11,17,29 and 35 relating to 'Punjab, Haryana, Delhi and Chandigarh', in 
column (2), for the figures "425,475,325 and 25", the figures "638,713,488 and 38" shall respectively be substituted. 

(ii) in column (1), against serial numbers 1,5,6,7,8 and 27 relating to' Andhra Pradesh, Kerala, Madhya Pradesh, 
Tamil Nadu, Maharashtra and Chhattisgarh', in column (3), for the figures 575,375,1125,725,875 and 400, the fugures "863, 
563,1688,1088,1313 and 600" shall respectively be substituted. 

[RNo.5(271)/2O0!-NC] 

R RAGHUPATHI, Jt. Secy, and Government Counsel 

Note: The principal rules were published in the Gazette of India, Part II, Section 3, Sub-section (i) videnumbzr S.R.O- 324 
dated the 14th February, 1956 and subsequently amended by G.S.R. 370(E), dated the 8th July, 1997, G.S.R. 547(E) dtfed the 
31 st August, 1998, G.S.R. 17(E), dated the 5th January, 2000, G.S.R. 262(E), dated the 28th March, 2000, G.S.R. 630(E), dated 
the 21st July, 2000,G.S.R. 172(E), dated the 12th March, 2001 andG.S.R.330(E),datedthe9thMay,220l,G.S.R.460(E),dated 
the 25th June,'2001 and G.S.R. 464(E), dated the 9th June, 2003. 

Primed by the Manager, Govt, of India Press, Ring Road. Mayapuri. New Delhi-110064 
and Published by the Controller of Publications, Delhi-110054. 
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